CAT/J/13

/  CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.4. NO. 194/91

T.A. NO,
24«11=-1995
DATE OF DECISION ik
Mr. R.D. Khusal ___Petitioner
i€
Mr. K.K. Shan Advocate for the Petitioner (s)
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CORAM
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The Hon’ble Mr V. Radhakrishnan Member (A)

The Hon’ble Mr.

JUDGMENT

|

1. Whether Reporters of Local papers may be allowed to see the Judgment ? \

2. To be referred to the Reporter or not ?

~
BN

3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?




Ramabhai D. Khusal

C/o Secretary

western Railway Employees
Unicn, Down Line Railway

Colony, Mehmedabad, Kheda pistrict. plicant.
Advocate Mr. K.K. Shah
versus

l. Union of India
Notice to oe served through
Secretary, Ministry of Railways
Rail Bhavan, New Delhi.

2. The General Manager
western Railvay
Headguarter QOffice,
Churchgate, Bombay.

3. Divisicnal Railway Manager
western Railway, Divisicnal Office
Pratapnagar, Baroda. Respondents

Advocate Mre N.S. Shevde.

OCRAL ORDER

- Dates 24-11-195

1 _O.A. 194 of 1991

per Hon'ble shri v. Radhakrishnan Member (A)

Heard Mr. K.K. Shah and Mr. Shevde learned advocates

for the gpplicant and the respondents respsctively.

@ Mr. Shevde orings to notice a copy of the liead
Quarters, Western Railways letter dated 6-8-1995 which has _een
filed with the reply, according to which the competent auithority
i.e. the Railway 3oard has given approval for the agpointment

of the applicant as casual labou.rer/Substitute labourer (fresh

face) to the post of safaiwala.
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3e } In view of the said approval of the Railway Board
convey&ﬁ{,)Lthe General Manager, Western Railiway to the pivisicnal
Office, Baroda, Mr. K.K. Shah agrees that the applicant's
grievance no longer subsists. It is however, hoped that in

view of the indigent circumstances of the appl icant the
Divisional Office, Baroda will take expeditiocus action to
appoint the applicant as Safaiwala and in any case within

8 weeks from the date of receipt of a copy of ths order

if he has not been already appointed.
The application stands disposed of accordingly.

M

(V. Radhakrishnan)
Mermber (A)

NO order as to costs.

®AS,




